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Forign Ospital Investuent

*383. Shri 8. 8. Kothart:
8hri D. N. Patodlis:
Shri Solanki:
Will the Minister of Fingnce be
pleased to state:

(a) the quantumof inflow of foreign
investment capital into the country
during the past five years;

(b} whether it shows a  deciining
trend;

(¢) if s0, the reasons therefor; and

(d) the steps being taken to stimu-
late such inflow?

The Deputy Prime Minjster and
Minister of Finance (Shrl Morarfi
Desal): (a) The inflow of foreign
Business Investments in the Private
Sector since 1st January, 18g1 is indi-
cated below. Information subsequent
to 81st March, 1885 is not yet avail-
uble.

(RS, Crores)
As at the end of
1961 1962 1962~ ¢ > -(§
1. ﬂl;rcsh in-
w 4.9 SI.3 94, .2
2. Retsined 449 o
earnings 15.8 7.8 74 21.1
Gross inflow - T
(1432) 60.7 59.1 102, 116.3

Note 1. There has been g change in
the statistical period from
colender yoar 8o  fnencial
year.

2. Thig informatio, is com-
piled by the Reserve Bank
after conducting a survey
by issuing a questionnaire.
There is always g time lag
involved in such compilation
and, as such, jinformation
for the years 1985.86 on-
wards is not yet available,

(b) No, Sir.

(¢) Does not arise.

(d) Government has been taking
various steps from time to time to
encourage inflow of foreign invest-
ment, such as free repatriability of
profits subject to payment of income
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tax and of capital invested in approved

projects, non-discrimination agsinst

{foreign investors in regard to the ap-

plication of Indian lsws relating to

industrial and import licensing, taxa-

fion etec. Government had also

announced some measures {0 encourage

foreign investment in private sector

fertiliser projects,

Gold Seleures by Customg and Excise
Departinents

*304. Shrl S. K. Sambandhan: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the

amuggling of gold is on the increase
and

{b) if s0, the steps taken to tighten
smuggling of gold?

The Minister of State in the Ministry
of Finance (Shri K. C. Pant):
It 1s not possible to make a pre-
cise estimate of the quantity of gold
smuggled into India. There is also no
material before the Government to
indicate that smuggling of gold is on
the increase.

(b) Does not stiictly arise. How-
ever, a statement showing the impor-
tant sieps taken to check smugghng is
placed on the table of the Sabha.

Statement

Among th: waportant steps taken to
check smuggling are systematic collec-
tion and follow-up of information,
rummaging of suspected vessels and
aircraft, patrolling of vulnerable sec-
tions of the coastline and land fron-
tiers and launching of prosecution in
suitable cases in addition to depart-
mental adjudication. In the field of
legislation the Customs Act now pro-
vides for imposition of heavier sen-
tences of imprisonment by courts of
law. In the case of seizures of gold,
diamonds and watches provision has
also been made in the Customs Act
for placing the burden of proof that
these goods are not smuggled on the
persons from whom they are selzed,





